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DELHI VIDHAN SABHA SACHIVALATA

Report by Committee on Private Members' Bills and Resolutions,

SEVENTH REPORT

(Przsented on 18.12.1995)

Const[tﬁtion of Committee

I Shri Charti Lal Goel Chairman

2 Shri Jag Parvesh Chandra Member

3 Dr. A.K. Walia Member

4, Shri N.K. Garg Membar

¥ Shri O.P. Babbar Member

6 Shri Darshan Kumar Behl Member

7. Sh.Ram Pal Karhana Member
Secretariqi

1. Shri P.N. Gupta Secretary

2. Shri S.K. Sharma Joint Secretary
3 Shri S.K. Srivastava Committee Officer

The Committee was informed that the following three Bills from the

previous Sessions are still pending:
S1. Name of the Bill- Date of Date of Date of sending
No. Notice Introduc~ the note for scexing
tion L.G."s reco-
mmendations
Tl The Girl Child (Compul- 18.3.94 8§.4.94 29.9.94

sory Education, Upbringing
and Welfare) Bill, 1995
Ms Purnima Sethi.

24 The Municipal Corpo- 6.3.95 Not yet 14.3.95
ration of Delhi (Amend- introduced
ment) Bill, 1995 by
Shri Deep Chand Bandhu.

3 Adoption of Punjabi as 14.:3.95 Not yet 20.3.95
the Second Official introduced
Language Bill, 1995, by
Shri Jag Parvesh Chandra.

The Committee decided that the Bill at s1. No. 1 already

introduced and those at S1. No. 2 and 3 vet to be introduced cannot
be taken up as the recommendations of Lt. Governor, already requested
for,are still awaited. for tha
The Committee decided to allocate time L following two new bills,
notices of which have been received for the ensuing Winter Session:
Time Allotted

1. Delhi Agricultural Cattle Preservation|15 Minutes
(Amendment) Bill, 1995 by Shri |
Alok Kumar.
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s Indian Divorce Act (Amendment ) 30 Minutes
Bill, 1995 by Shri Alok Kumar.

Resolutions

The Committee was informed that two Resolutions from the Previous
(Sixth) session - one moved by Shri Mukesh Sharma on 24.3,1995 and
another by Shri Rajendra Gupta on 31.3.1995 - are still pending. Since
a maximum of 5 Resolutions can be set down in the List of Business on
given Friday, ballotting was held for 3 more Resolutions and those
which found place in the ballotting were placed before the Committee.
The Committee decided to allocate the time for disposal of resolutions
as shownagainst each:

Name of Member Text of Resolution Time allocated

Shri Mukesh Shama This House resolves that before 30 mts.
issuance of notices of land
acquisition, the land be
inspected and notices issued only
if the land is found to be
vacant at the spot.

Shri Rajendra This House resolves that for 39 mta.,
Gupta ensuring time bound implementation
(Malviya Nagar) of various projects and to adopt

and coordinate unified approach
towards maintenance of roads, a

Delhi Road Board on the lines

of Delhi Slum Board be set up.
Progress report of this be presented
in the House by the Chief

Minister after an interval of

6 months in a year.

Shri Nand Kishore This House resolves that "the Government 30 mts.
Garg may implement the MRTS (Mass

Rapid Transport System) on the top

pPriority basis with a view to

minimise number of vehicles, and to

check environmental pollution and

traffic jams etec.n

Dr. A.K. Walia This House resolves that Fast Delhi 30 Minutes
having 1/3rd population of Delhi
be given 1/3rd of the total
water supply of Delhi.

Shri Gauri Shankar This House resolves that all the 15 Minutes
Bhardwa j portions having illusory concepts and
views based on Western ideology be
deleted from the text books prescribed
for primary to Senior Secondary
level (from class [ to XII) in
Delhi Schools published about
vedic literature, Indian culture,
Political Science, Sociology and
philosophy and the same be
substituted by relevant facts/
portions as have been established by
historical reseaches and archaeological
evidence so as to make the students aware
of the real Indian vision and facts
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with a view to carry out

the above curriculum amendments.

A Committee of Educational Experts
including historians and eminent
academicians be constituted who

shall submits recommendation to NCERT
and Delhi Text Book Bureau regading
revised syllabus for approval.

The Committee authorised Dr. A.K. Walia and in his absence

Shri Nand Kishore Garg to presentthe Report.

(CHARTI LAL GOEL)

CHAIRMAN,

Committee on Private Members'
Bills & Resolutions.



